
NOTES OF THE REGISTRY I 	 ORDERS OF THE TRIBUNAL 

0EDER NO. 2,DATED 20.1.2000. 

I 	Seen the petitiofl.HeaLd Mr.S.SWaiJ1  

> 	rk learned coinsel for the applicant and ME.A.K. 

- 	c ce,leatfl€d Senior Standiflc 	j. on whan 

CL a COiY of the petition has been setved.It is 

submitted bY learned co.inse.L for the petitioner 

that he does not want to pursUe this OA and 

he waflts to withdraw this OA for filing 

appropriate petitifl before the hcpeble High 

Ccurt which is the apprriate forum.In vie. 

of this,learfled ccunsel for the applicant is 

permitted to withdraw this OA and the OA 

is disposed of as withdrawn, 
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